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SOME HON. MEMBERS: Let us not 

ait tomorrow. 

AN HON. MEMBER: Wbat about 
r ~ Members' resolutions? 

MR. SPEAKER: The resolutions fixed 
for tomorrow will be taken up on the 20th 
instant. The House will not be sitting 
tomorrow. The resolutions will not be 
cancelled but will be postponed to the 20th 

instant. 
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PAPERS LAID ON THE TABLE 

RESOLUTION ON THE REPORT 011' 

CEN'lRAL WAGE BOARD FOR ROAD 

TRANSPORT INDUSTRY 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI D. SANJI· 
VAYYA): I beg 10 lay on tile Table a 
copy of Government Resolution No. Wo-I4 
(6)/69 dated lhe 2nd February. 1970 on tho 
report of the Central Wage Board for Road 
Transport Industry. [Placu In LlbrGl'Y 
See No. LT.270'/70] 

THE MINISTER OF STATE IN THB 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THB DEPART. 
MENT OF COMMUNICATIONS (SHRI 
SHER SINGH) : On behalf or Shri Satya 
Narayan Sinha. I beg to lay on the Tablo a 
copy each of the following papera .under 
sub· section (I) of section 619A of tbo 
Companies Act, 19'6 :-

(I) Review by tbe Government OD 
the working of the Film FiD8IIlle 
Corporation Limited, Bombay for 
the year 1968-69. 

(2) ADnual Report oJ tho Film Finaaco 
CorporatioD Limited. Bombay for 
the year 1968·69 alolll wltb tbe 
Audited Accounts and tho 
comment. of tile Comptroller and 
Auditor GeDeral tberoon. [Ploefti 
In UbrGl'Y SH No. LT-2706/70] 

EMPLOYEES' PROVIDIIIIJ'l FI1l'ID8 

(SIXTH AMIIIIJDIlIllNT) SOH.III 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR, EMPLOYMENT 
AND REHABILITATION (SHRI S.C. 
lAMIR.Y : On behalf of 8bri Bbalwat lba 
Azad. I beg to lay on tho Table a QOPY of 
the Employees' Provident Funds (STIth 
AmendmcDt) Scheme. 1969 (Hindi and 
tDllisb versions) published In NOIIIlcatIoa 
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No. G.S.R. 12 in Gazette of India dated the 
3rd January, 1970 under sub-section (2) of 
section 7 of the Employees' Provident Funds 
Act, 1952. [Placed In Library See No 
L T -2707/70] 

NOTlFICA TION UNDER ESSENTIAL 
COMMODITIES ACT, 

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD, AGRICUL-
TURE, COMMUNITY DEVELOPMENT 
AND COOPERATION (SHRI ANNA SAHIB 
SHINDE) :  I bea to lay on the Table. : -

(I) A copy of Notification No. G.S.R. 
2747 published in Gazette of India 
dated the 13th December, 1969 (Eng-
Ii,h vcr,lon) and tbe 24th January, 
1970 (H indi version), maldna 
certain amendment to Notification 
No. G .S.R. 1842 dated tbe 24tb 
December 1964, under sub-section 
(1) of section 12A of the EsseDt ial 
ColDIDodities Act, 1955. 

(2) A copy each of the following 
Notifications under sub-sectioD (6) 
of section 3 of the Essent ial 
Commodities Act, 1955 :-

(I) The Roller Mills Wheat 
Products (Ex-mill) Price 
Control Order. 1969 (Hindi 
version) published in Notifica-
tion No. G.S.R. 1103 in 
Gaz:cllo of India dated the 
13th December, 1969. 

(ii) The Fertiliser (Control) 
Amendment Order, 1969 
published in Notification No. 
G.S.R. 2S58 in Gazette of 
India dated the 1st November, 
1969. 

(iii) Tbe Foodarains (Prohibition 
of Use in Manufacture of 
Starch) Amendment Order, 
1969, (Hindi version) 
Published in Notification No. 
O.S.R. 2608 in Gazette of 
India dated the 13th 
December, 1969. 

(Iv) G.S.R. 2669 (Hindi version) 
publisbed in Gazette of India 

~ ~ ~ the 13th December, 

(v) Tbe Madhya Pradesh Rice 
Procurement (Levy) Amend-
ment Order, 1970, publisbed 
in Notification No. G.S.R. 
No. 157 in Gazette of India 
dated the 24th January 1970. 

(iv) The Fertiliser (Control) 
Amendment Order, 1970, 
published in Notification No. 
G.S.R. 217 in Gazette of 
India dated the 23rd January, 
1970. 

(vii) G.S.R. 218 published in 
Gazette of India dated the 
4th February, 1970 rescindina 
tbe Andbra Pradesh Rice and 
Paddy (Restriction on Mo".. 
ment) Order, 1965. 

(viii) The Foodgrains Movement 
Restrictions (Exemption of 
Seeds) Order, 1970, published 
in Notification No. G.S.R. 
233 in Gazette of India dated 
the 12th February, 1970. 

(ix) G.S.R. 266 publiahed in 
Gazette of India dated the 
2lnd February, 1970. 

(3) A statement showing reBlons folt 
delay in laying tbe Notilication 
mentioned at item (2) (Ii) -above. 

[Placed In I;fbraty. Sn No;-L,..2?Nf"" 
and ~  

REPORT OF INQUIRY INTO ACCIDBNT 
AT NEW SATGRAM COLLIERY, 
WEST BENGAL, ON THE 21ST 

NOVEMBER,I969. 

SHRI S.c. JAMIR : I bel to lay on the 
Table a copy of tbe Repon of Inquir)r into 
the fatal accident at New Sataram Colliery. 
West BenaaI, on tbe 21st November. 1969. 
[Placed III Library See No. LT-2710/70] 
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MESSAGB FROM RAJY A SABHA 

SECRETARY: Sir, I havc to report the 
followina mesl8lO rocelvod from tbe Seen-


